
ITEM NO.22           REGISTRAR COURT. 2              SECTION XI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

                     BEFORE THE REGISTRAR MR. M V RAMESH

Civil Appeal  No(s).  5988/2014

NAGAR NIGAM LUCKNOW                                Appellant(s)

                                VERSUS

KRISHNA DEVI & ORS                                 Respondent(s)

Date : 05/07/2016 This appeal was called on for hearing today.

For Appellant(s)     Mr.Mukesh Verma,Adv.
                     Mr. Yash Pal Dhingra,Adv.
                     

For Respondent(s)    Mr.Bharat Singh,Adv.
                     Mr. Amit Pawan,Adv.

                     Mr. Sudhansu Palo,Adv.

                     Ms. Kamini Jaiswal,Adv.
                     

          UPON hearing the counsel the Court made the following
                             O R D E R

Ld.counsel for the appellant shall within a period of four

weeks file the fresh particulars of the respondent Nos.6 & 7 and he

shall also take fresh steps for the service of notice to them

within the same period. 

List the matter again on 12.08.2016

                                                  (M V RAMESH)
                                                    Registrar
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